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Joint Committee Inspection Report  

Hon'ble National Green Tribunal, Central Bench, Bhopal issued following 

directives on dated 23.12.2024 in the matter of O.A. No. 267/2024 (CZ), 

Dushyant Gupta & Others vs. State of Madhya Pradesh & Others: - 

1. The grievance of the applicant is the conservation and promotion of green area and 

water source/stream within the radius of 30 meters of the adjoining closed lime mines 

of Madan Mohan Choubey Ward situated in Katni town of Madhya Pradesh State. The 

defendants no. 7,8 and 9, by filling up the closed lime mine of Khasra no.1132 of Katni 

town in connivance with the officer of Municipal Corporation Katni and all the 

government officials have cut down the huge live teak trees planted on the side of the 

mine, whose thickness (diameter) is 220 cm and 160 cm. And after cutting of 140 cm 

without permission, illegal and unauthorised construction, has been done, on which 

respondent no. 4 has revoked the building development permit number-

1027/KMC/HDO/W- 27/2017 on 22.12.2022 for not leaving 18 meters open space 

towards the mine and not leaving 4.50 m open space for parking in front. Despite this, 

illegal builders are opening Apex Hospital on the side of the mine and doing business, 

and the mine water is being contaminated by throwing the dirty water of the hospital 

and waste medical in the mine, due to which the Apex Hospital is being operated on 

illegal and unauthorised construction, causing water pollution and damage to the 

environment, due to which the environment is being harmed by violating Katni Vikas 

Yojna, Madhya Pradesh Land Development Rules, Water Pollution Act and other 

provisions, due to which this application is presented to remove the illegal and 

unauthorised construction and keep it, as it is. 

 

2. A substantial issue of environmental has been raised. Issue notice to the respondents. 

Returnable within four weeks. 

 

3. Applicant is directed to take necessary steps for service to the respondents by both ways 

and also on available email. 

 

4. Respondents are directed to submit their reply within six weeks through E-filing portal, 

preferably in the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

 

5. We deem it just and proper to call a report on the matter in issue in present 

application, from a Joint Committee consisting of: 

(i) One Representative from the Collector, Katni (M.P.) 

(ii) One Representative from the Member Secretary, State PollutionControl Board, 

(M.P.) 

(iii) One Representative from the Chief Medical & Health Officer, Katni (M.P.) 

 

6. The Committee is directed to visit the site and submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency for coordination and 

logistic support. 

 

7. Applicant is directed to supply the required documents and copy of the application to 

the committee and the respondents within a weekend after compliance of service, the 
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Applicant has to submit an affidavit that notices and copy of the application have been 

served upon the committee and respondents. 

 

 

8. The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

 

In compliance of the above directions given by the Hon’ble NGT (CZ) in the 

matter of O.A. 267/2024(cz) dated 23.12.2024, the committee comprising of the 

following nominated members was constituted. 

 

Copy of nomination letters is enclosed as ANNEXURE-1. 

 

MPPCB being the Nodal Agencies in this matter, coordinated with all the 

concerned stakeholders including petitioner and scheduled the site visit on dated 

23.01.2025. On the day of the site visit, all committee members and other 

stakeholders were present, Details of officials and other stakeholders present 

during the site visit on dated 23.01.2025 are as follows: - 

1. Shri Pradeep Kumar Mishra, SDM District Katni (M.P.) 

2. Shri Rajesh Kumar Athya, CMHO, District Katni (M.P.) 

3. Shri Sudhanshu Tiwari, Regional Officer MPPCB (M.P.) 

4. Shri Rajendra Prashad Shukla Chemist, Regional Office, Katni (M.P.) 

5. Shri Sanjay Mishra, Sub Engineer, Nagar Palik Nigam, Katni (M.P.) 

6. Shri Gyanchandra Nagwani (Sonu), (Respondent No. 08) 

 

Copy of ‘Sthal Nirikshan Panchnama’ recorded during site inspection dated 

23.01.2025 is enclosed as ANNEXURE-4. 

S. 

No. 

Name of Department Name of Committee Member 

1. Representative of the Collector, Katni 

(M.P.) 

Shri Pradeep Kumar Mishra 

SDM, District Katni (M.P.) 

2. One representative from CMHO, Katni 

(M.P.) 

 

Shri Rajesh Kumar Athya 

CMHO, District Katni (M.P.) 

3. Representative of State PCB, (M.P.) Shri Sudhanshu Tiwari 

Regional Officer,  

MPPCB Katni (M.P.) 
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This report, containing factual information and observations made during the 

inspection, is being submitted by the joint committee following the field visit 

conducted on 23.01.2025 respectively. The report addresses the concerns raised 

by the petitioner and includes discussions held with the relevant stakeholders. 

 

Site view description: - The “Google Earth photograph” showing the locations 

of Apex Hospital is enclosed as ANNEXURE-5. 
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(A) Specific issues raised in the petition and factual observation: - Specific 

issues raised in the petition and factual observations recorded during the 

inspection are tabulated below: -   

 

S.No

. 

Specific issues raised in the 

petition 

Factual Observations 

 

1. The Respondent No. 7, 8 and 9, by 

filling up the closed lime mine of 

Khasra No. 1132 of Katni town in 

connivance with the officer of 

Municipal Corporation Katni and all 

the government officials have cut 

down the huge live teak trees planted 

on the side of the mine, whose 

thickness (diameter) is 220 cm and 

160 cm. And after cutting of 140 cm 

without permission, illegal and 

unauthorised construction, has been 

done 

 

 

 

 

In the petition, it is stated that 

unauthorized construction is being 

carried by the Respondent No. 7, 8 

& 9 by cutting down the huge live 

teak tree, in view of the the above 

Respondent No 07 Shri Vikas 

Gupta has submitted the 

documents in which they have 

obtained the permission for cutting 

down 03 trees from Nagar Palik 

Nigam – Katni Vide letter Number 

595 Dated 22.08.2017 by 

submitting fees through receipt 

number 88408 Dated 11.10.2017, 

Description of quantity and 

number of trees are specified in 

letter number 2026 dated 

02.11.2027 issued by Range 

officer, Range office katni and 

Approval of transit Pass for the 

trees was provided by District 

forest officer vide letter number 

908 Dated 03.03.2020 All 

documents are enclosed as 

ANNEXURE-6.  

02 Respondent No. 4 has revoked the 

building development permit 

number-1027/ KMC/ HDO/ W- 

27/2017 on 22.12.2022 for not 

leaving 18 meters open space towards 

As per the available documents 

Respondent number 08 has 

obtained No objection certificate 

from Health Division, Nagar palik 

Nigam Katni vide Letter Number 
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the mine and not leaving 4.50 m open 

space for parking in front. Despite 

this, illegal builders are opening 

Apex Hospital on the side of the mine 

and doing business, 

08 Dated 01.05.2024, Fees has 

been submitted by Receipt no 

4360067118 Dated 01.05.2024, 

All documents are enclosed as 

ANNEXURE-7  Report submitted 

by Nagar Palik Nigam, katni in 

above matter is enclosed as 

ANNEXURE-8 

03 Mine water is being contaminated by 

throwing the dirty water of the 

hospital and waste medical in the 

mine, due to which the Apex Hospital 

is being operated on illegal and 

unauthorised construction, causing 

water pollution and damage to the 

environment 

During inspection it is observed 

that, Source of water is Bore well  

Respondent number 08 has 

installed Effluent Treatment Plant 

of 10 KLD in the hospital premises 

for treatment of waste water in 

compliance of Special condition 

given in Consent To Establish by 

Madhya Pradesh Pollution Control 

Board vide consent order number 

CTE – 121822 Dated 21.05.2024, 

Respondent number 08 has 

submitted water flow char with 

quantity, Other solid waste 

generated from hospital is 

segregated in colour coded bins 

and than waste is collected by 

Common Bio Medical Treatment 

Facility M/s Elite Engineers 

Jabalpur, PP has signed MOU and  

obtained Certificate of 

Membership from  CBWTF 

Certificate No. 0330/549-B Dated 

28.05.2024, All documents are 

enclosed as ANNEXURE-9 
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"The" grievance of th"e applicant is the conservation and promotion of green area and water

source/stream within the radius of 30 meters of the adjoining closed lime mines of Madan Mohan

Choubey Ward situated in Katni town of Madhya Pradesh State. The defendants no. 7,8 and 9, by

filling up the closed lime mine of Khasra no. 1132 of Katni town in connivance withthe officer of

Municipal Corporation Katni and all the govemment officials have cut down the huge live teak trees

planted on the side of the mine, whose thickness (diameter) is 220 cm and 160 cm' And after cutting

of 140 cm without permission, illegal and unauthorised construction has been done, on which

respondent no. 4 has revoked the building development permit number-lO27/KMC/HL)OlW21l20l7

on22.l2.ZO22 for not ieaving 18 meters open space towards the mine and not leaving 4.50 m open

space for parking in front. Despite this, illegal builders are opening Apex Hospital on the side of the

mine and doing business, and the mine water is being contaminated by throwing the dirly water of the

hospital and waste medical in the mine, due to which the Apex Hospital is being operated on illegal

and unauthorised construction, causing water pollution and damage to the environment' due to which

the environment is being harmed by violating Katni Vikas Yojna, Madhya Pradesh Land

Development Rules, Water Pollution Act and other provisions, due to which this application is

presented to remove the illegal and unauthorised construction and keep it, as it is.

We deem it just and proper to call a report on the matter in issue, in present application, from a Joint

Committee consisting ot

(i) One Representative from the Collector, Katni (M'P')

(ii) One Representative from the Member Secretary, State Pollution Control Board, (M.P.)

(iiD one Representative from the chief Medical & Health officer, Katni (M.P.)

The Committee is directed to visit the site and submit the factual and action taken report within six

weeks. The State PCB will be the nodal agency for coordination and logistic support'

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov'in'
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Lit*ryle i*r
E*vrr*nmgnl

Offi ce .18, liarm*da l{cado Jabalpur -'t8?$t} t {MP}
trtr'arlts- Gram K:rths*d*, lfadhnt:rl. Jalxltrpur'- {lt2*{i} {nfPJ

?h" ti?6x -G47 I $9?" t,?61 -3559854
E-llrtail: * * 23ACPPK7$37fi2I

sk** t'r?k*

T'his is to ce*ified that Elite Engin*ers is running a corTltnon

Bio-Medical Waste l"reatmeat Faciiity (CBWTF)-
ISldW CBIV'IF No. A1VB-50583"

Fxrther certified ttrat Elite E-rlglugers. has entered int* a* agreement rvith

IT}TL
{f; IIr*** of Geruran Srrift Pv*. Ltd.}

Il[ear B,eliancl€ Srrrar* Poirrt, IUf.trUI. Glnobey lf,Iarrd,
Bargosrr lIatrli (ffiP)

ryEWf n?77tr$n q4q 
SEE*oEx H4':{soi ilrPBHooss2

f,,*:r Collecticn, Tmnsporfati*n. Storage, f'reatrnent & Fiaal Disp*sai *f Bis*Medical Waete of the above

instituti*n, the e*lCIr coated and non-Chlorinated polybags of Eio-Medical waste are usecl by them.

?his certifieate is given, t* enabXe the insti&rtion to apply f,*r FreslrlRenewal nf
authorizatian &nder Bi*-medical waste (Management & Handling)

Ruie 1998, {.asr,esd" 20}6 & t&}"

This Certifi cate'l{e" gtr/C4:g$/l S6 Expires o* 31-May-2*25

This Certificate is valid:

Frorn 0I -April-2024 tc 31-May-2025

No. of tseds: - StI

&PEIT ffios

BIO.MED ICAL WASTE TREATMENT
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ELITH ERIGTNEER.S

Sffice at 48, I\iarmada Rnad, Gorkhpr,:r, Jatralpur{M.p"} 4SA00i
Phone: 87S i" -4il7:" Sg7, A66 ZLg4

Hrnail ; ei ite*n g i neers4ssg nr a il " ccrn web: https : l/el itecbwtf" conrl

CIRTIFICATI hi0" : 03BS/S4S-S CEfi"TIFiCATF DATE : 2E-O5-2O24

This is t* certify that lv4ls E{-ITE ENGiNEERS is op:erating a Cornrric}ffi Bic fu{edical Waste Treatment
facility in Jahaipur" {h,{.P.) unrJerAuthorizati*n frorn Madhya Fradesh Foilutionr Cantrc} Board, having its
rcgistered offl*e at 4s, Narnrsda R*ad, Gorkhpur, ..Iabalpur{fvi.f^}4s4CIfi1. pl.rone fso.
S7fl31-4071697.3662194 ilrrail lD: eliteengineers48@grnail.conr. lt ls furtl-eer certified that h,4ls ELTTE
il?"iGiNf ERS has *r^ltered int* a mutual aEreernent wi{h the under n.rentloned institution for Callection.
Transporlation, St*raEe. Treatment and Disp*sai *{ Bio Medical Waste of this institution "

N,iame nf i'lCF; APHX hISSPITAL (A UI{IT SF GHRMAffi $WIFT pVT. r-Tm"}

IUTAR RTLTANdCil SMART PCII}6T,

M"M. {}.t$Bry WAms, BAR.GOH[\i, KATr*I

l',ic. of S*ds *s p*r oui- l'rlr"rtual Agr*en'rent: SS

Valldity nf Certiflcate frorn: $1*Sfi*2ts24 tn B!"*CIS-?CIZs

This certificate is issued to tire here in stated institution for
purpcse/requirements under Bio Medic*l Waste (Managernent & l-{andling)
201S. AnY breach *f terms and conclitions of the mutual agreernent
*ut*rnatlcaliy nesult in the canceliaticn of this CerLificate of Membershio.

For Mls Hl*te Ereglneers m

afiy
Rules

viill

I

Auth.

$can this QFi tn vedry

Software By: e-ffanet hrosystsrn lndla F\rt. Ld. | +gf-795-4674662

\ bd

AfiCrresS 0r rn€ L-{Ll-:
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APPENDIX _ L
FORM "S"

(SEE RULE BB (5))

Fire Audit Reporl
Year 2024

TO,

APEX HOSPITAL (A UNIT OF GERIVAN

SVVIFT PVT LTD) NEAR RELIANCE SMART

POINT M.IVI CHOBEY WARD NH-7 ROAD

KATNI, MADHYA PRADESH

Sir,
Sub: Submissionoffireauditreportof,RegardingCertificationoffiresafetyof50beddedoperatehospital building

Date of lssue - 751A4/2A24

Date of Expiry - 1.5/A412025

REFERENCE- LETTER NO. 4981/895002/2022/78-3 ON DATED 16.12.20221S ISSUED AS PER THE MADHYA PRADESH UADD

BHOPAL

I AM Nikhil Ranpuriya have inspected your building / premises on 16rH APR2024 and checked all

Fire Equipment's / installations and have completed .

The fire Audit of the said Buiiding I premises of APEX HOSPITAL (A UNiT OF GERMAN

SWIFT PVT LTD) KATNI, MADHYA PRADESH

According to the use and character of occupancy; thre campus includes building as "tNSTITUTiONAL BUILDING" Plot

areaofthebuildingislessthan500sq. MeterandHospitalConfigurationsofGroundandfirstfloor.Sothatit
is falls under sub-division (C-1)- Attach affidavit- BS-371604

2. Details of fire m installed are as below:-

S.No. Pa rticula r Available/installed or not
installed (as per requii'ements)
(Give comments)

Comments for working of System
(attach detail, if any)

Access Available SATISFACTORY

1 Wet Riser Not Required Not Required

2 Down Comer Available Hydrant on each floor

3 Hose Reel Available on Each floor Yes Working

Automatic Spri nkier System Not Required Not Required

5. Yard Hydrant Not Required Not Required

6. Underground Tank with Draw off
connection

Not Required Not Required

7 Terrace Tank Available (6 KL) 6 KL tank available

8. Fire Pump Not Required Not Required

9 Terrace Pump Available 5 HP/ 450 LPM (terrace Pump)

10. Fire Aid Fire Fighting Appliances Available ABC TYPE FIRE EXTINGUISHER

4KG - 20 NOS and CO2 4.5 KG-05

1.1 Pressurization System Not Available Naturally Ventilated

LZ_" Auta detectian Systent Available Yes Working lJixil ji D A:tnr rfrr!".

.I.,J,, Manual Operated Electrical Fire

AIarm Systern

Available Yes Working fu1

1"4. p.A" Systeffi with taik back facility Not ftequired r.tot nequireg Md*' Sfl6;i4o{?s€

3"5. Emergencrf Light Available to*uituo with Inv.&{er

4.
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16. Auto D.G. Set Available

1r' Illuminated Exit Sign Available

18. Means of Escape Available 2 means of escape available all

are unobstructed

19 Compartmentation Not Required Not red

20. MCBIELCB lnstalled All floors separate distribution
boards are there with MCB

21. Fireman Switch in Lift Available

Hose Boxes with DeliverY hose and

Bra nches

Available

23 Refuge Area Not Required Not Required

24 Any other installation No

It is conclude that the Building Fire protection system is installed as per the lndian standards as above mentioned, and all are

in Working Condition at the time of audit. d
(i)
(2)

(3)

\4,

qq;r Gr{f,r fr lafu-d tTdt slff -al l{rq ffiqr 3{ft'qrf 6}tnl
*,q, sT Rm ftSerq d*Tiqn gr" -r- sdat ot :qRtfr fr t-r+-{uil el ffia q,rlcr{ tqrq fuqT z€B{r 6 frtw z

"* tt 
A# Atari Rdf'+ ftrfi Ft-wlN;ALLarroN rrq-{ fr RrTts-d F€ mlqq mr{Brr q{€{t elcT ftSqnr b eqq

R-fftd' qrq-{us 
",1*,0 

*i .r{ tr ft"-", *e uut* ffiffur qR^AEE fr mq IqT -tt ft$$q ffi€ q sdRf, s\Etr{
qffi ftR, +ts' "nq)oii-q1qn AE-E + qrEEr+ GEqR R{rE.d fa* rE Bt B{rf,r ftfraq qfrndc fr frEd 04

sdg ffiq I qql tt
;t+ # ffiq- ftsqrur ffif fr ts-dR-d unerit' & aTq - q1q .nrrR frpd R isn-d fdRirr sls HFT 2016- fr 04

fiqfftd "iq .a.eq6 #*+ qu fr-rrtftn- qdqs qnd sT qqm 6t=rT G{M e}irr ers fi-$act fr gc 9l,ffn* 6-r qrs{

i qre'wi q{ Grts uTf}.-si$ st q1T{ {raruuror uz fiiH f,{t o-l EUf 3tltffir{ d{rl c \ j.- -qiq6 # EqETr€R prTg-d -{EsrEq -iq+lun or Bqffta rir&q q++r + -'EHR qloErF.a qqr$qT fr €qRUr fi;lr qE

€qiqur Bg rfiflTr Gtfidte]itr o.ffi rcrT ;{Frqd dFTrl

{s} {Aqrf, 31 *f,-{ * qfl& sft E{ *{R &{e{T affir srtryc arB BqtrT i{ crtgd" ryl* "aB.d.$ dqr I

(6) ft-dTf, 30 W S q6A ftqgd gr&tT fiqrl t qffi Ed {d ^E+-d 
M qiltsc 6-{T 6-{ q'qfud ffi-c +1 uqa o-r+ &r

{7i r{e.d amw'wq]{r qT E..r{. *fft tf*ru f{q"{ 2*12 # ainlk q,t* ?S aB qrg lsll* rrq qqF}d furyr ee sqIDI q=' el

;i.*-m Fq * &ird F{A 6r aiff*x i*tTI r
tB) ffi"d f&=S re'rr*.'+t 

"nrq6 
etu**o r-.q, qB.T'fr-& t,d Wt lt& €{i rreq Er* erd$( *tr *r=i *t€ q$t

Name:-Nikhil RanPuriya

Designation:-M.P.Government Authorized Fire consultanvlead Auditor

License No: -02/BFB/2021
slsn*t$f*lt fiAflpilftfyt

MP.@.Ragbtorud
FinpopsuhEnt

Meb. A$24$,t2Bs

W

77.
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tiFE Consent Order IV[.P. Pollution Control Board - Katni
HIG-4, Housing Board Colony

Ginjari
Katani

Tele :07622-404427

oxB,,"r*Ng*99 
w&& 

t 05 t 2024 Consent No:CTE-121&&*A, Z\ I 05 I Z',Z4

To,
The Occupier,
M/S.Apex Hospital (A Unit Of German Swift Pvt.Ltd.).
Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,
Tal : Katni Nagar, Dist : Katni (M.P.)
Latitude :23.8299 Longitude : 80.3877

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and under

section 21 of the Air (Prevention & Control of Pollution) Act,198l.

Ref: Your Consent to Establish Application Receipt No. I370530 Dr. 1610512024.

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,l974 under

section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish upto 15/05/2029 for setting up ofan industrial plant/activities

at Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,Tal. : Katni Nagar, Dist : Katni (M.P.)Latitude : 23.8299

Longitude: 80.3877.

SUBJECT TO THE FOLLOWIIiIG CONDITIONS t
a. Location: Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,Tal : Katni Nagar, Dist : Katni (M.P.)

Latitude :23.8299 Longitude : 80.3877

b. The capital investment in lakhs: Rs. 90.0

c. Product & Production Capacity:
Frrxluet Capadty

Hospital With Bed 50 Nos./Year (Fifty Numbers Per Year only)

The consent (for operation) as required shall be granted to your industly after fulfillment of all the conditions mentioned above.

For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the

expecteddateofcommissioningofyourindustry. Theapplicantshallnotoperatetheunitwithoutobtainingconsentforoperation
from the Board and shall not bring in to use any out let for the discharge ofeffluent and gaseous emission.

Speqial€qndr]ttqlg

l. PP shall obtained Valid CMHO Registration, NOC of Local Bodies and CBWTF Membership before commissioning

of HCF.

2. . Hospital shall installed ETP/STP of adequate capacity before start of rledical activities

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

;3
*,-

(Organic Authentication
TPAV # XVJM566T8I

Validity unknown
Diqitally Signed by :

PI]SPENDEA SlNGH,S"E.
Date: 221CI5/2024 04:29:02 trM

on AADHAR from UIDAI Server)

:--
\r\

1,1r1-'' --'
'N-

PUS}TPENI}RA SINGH
Regional Officer

REP-$iTEg,LL

',, i ..,' ;i:' ..

CTE-Flesh CS$SEIIT lll$i # PCB ID: L61695
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:t it ii: Consent Order M.P. Pollution Control Board - Katni
HIG-4, Housing Board Colony

Ginjari
Katani

Tele z 07622-404427

Cjo.NDITIONS PERTAIISNG .TO WATER {PREVENTION & CONTROL OF NLLUTION ACT 7974 :-
1. The daily quantity of trade effluent of the unit shall not exceed 2.000 Kl-lday, and the daily quantity of sewage of the unit

shall not exceed 1.500 Kl/day
2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treahnent system as per the proposal submitted to the Board and

maintain the same properly to achieve following standards-

pll Bel\\'ven :!.5 - q il :IllS Not axceed
nlgrl'

S*speailed Stliris l'J*t exceerl i0t1 n!-s.tl. 
{,:hlorjdes l,r{.{ *acerd

BOlh lla1.s 27 8C l'J{]t tx*eed 3i) tg{- rng.'i.

4-'{}t} i!c}t exce*d 25* m9"1.

*rl and grease N*t erceed ll-| mg.;1.

For other parameters general standards ofdischarge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide cornprehensive sewage treatment system as per the proposal submitted

to the Board and maintain the same properly to achieve following standards-

) l a)ll

1{_}${,1

pll

Suspended $olids

EODs Days2To$

COD

Oil and grease

f,e*l cslifcnin

Bet1{eer

lirrt ex{resd

Nat exceed

Not exseed

],{ot exceed

Ncl excesd

5"5 * 9"0

lS0 nlgil-

3& crg,{-

25$ mgll

i0 mgA.

1000 MPjqllffS:Id

,5r lVater Cad* {Sry in klptt - S{ilo l-tr per D*y} lVU: 5"*{}l} \1'11'{i : 3"5$0 tr1r*ter S{}urce Remark
i Dorne:tic llurpcsc 2"{l${} l .5ix} B*rerveltr

2 Medical Activities /Floor I Other Washing 3.000 2.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within prernises. Hence zero discharge condition shall be practiced. In no case ffeated effluent shall

be discharged outside of industry/unit premises.

5. Water lneter preferably electromagnetic/ultrasonic tpe lvith digital flow recording facilities shall be installed separately

for category wise consumption of water for Industrial cooling/boiler feed, nrine spray> process & domestic purposes and

data shall be submitted online through XGN monthly patralvstatements.

6. Any change in production capacity, process, rarv material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained- All authorized discharges shall be consistent with terms and conditions of this

tonsent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fiesh consent application for prior permission of the Board

7. Ali treatment/control facilities/systems installed or used by the applicant shall be tegulmly maintained in good working
order and operate effectively/efficiently to achieve compliance ofthe terms and conditions ofthis consent

8. The Consent does not authorize or approve the Construction ofany physical shuctures or facilities or the undertaking of
any rvork in any water course or within its high flood level (FIFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as

above conditions.

10. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge. ii. Following promulgation of guidelines establishing test procedures for the

analysis of pollutants, all sampling and analyica) methods used to meet the tnonitoring requirements specified above shall

conform to such guidelines unless otherwise specified sampling and analyical methods shall conform to the latest edition of
the Indian Standard specifications and where it is 1o1 llcifred,th3 

euideliles as per standard methods for the examination
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LIFE Consent Order M.P. Pollution Control Board - Katni

HIG-4, Housing Board Colony
Ginjari
Katani

Tele :07622-40447

of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.

I 1. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting flom monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

follows:
(i) The date, e-xact place and tirae of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analyical techniques or methods used and
(v)The result ofall required analysis

iii. If the applicant monitors any Pollutant more fiequently as is by this Consent he shell include the results of such
rnonitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased iiequency shail be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period ofretention shall be extended during the course ofany unresolved litigation regarding the discharge ofpollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or other hazardous substances in quantities deflned as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities. liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Lirnitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

I5. Disposal of Collected Solid waste/sludge-
A11 hazardous wastelsludge shall be disposed of as per flre Authorlzation issued rmder Hazardous & other waste (M&T\{)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a maruler as to prevent any pollutant from such materials from entering any such water Any iive fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-'
The applicant shall assure to the conserLt issuing authority that the applicant has insla[ed or provided for an alternative
electric power source sufficient to operate ail facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

1 7. Prohibition ofBy pass system oftreatrnent facilities-
The diversion or by-pass of any discharge liom facilities utilized by the applicant to maintain compliance with the terms and
conditions ofthis Consent in prohibited except :

i. where unavoidable to prevent loss oflife or severe property damage, or
ii. Where excessive storrr drainage or run offwould damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notif,i the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/lnstitute/mine management shall submit the information online through XCN in reference to compliance of
consent conditions.

Addlt:l'ono,l Watpr condttiony fif anil :-

1. Hospital shall installed ETP/STP of adequate capaciq before start of rnedical
activities

Consent No:CTE-121822
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Consent Order M.P. Pollution Control Board - Katni
HIG-4, Housing Board Colony

Ginjari
Katani

Tele : 07622-404427

CONDITIONS PDRTAINING TO NR IPREVET;I'TION & CONTROL OF POLLUTION ACT 1981 :.

1. The applicant shall provide comprehensive air pollution control system consisting ofcontrol equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of poilutants to the following standards:-

2. Ambient air quality at the bourdary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16111109. Some of the parameters are as follows:

a. Particulate Matter (less than l0 micron) - 100 pg/m3 (PM10 pglm3 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pglm3 24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 prg/m3

d. Nitrogen Oxides [NOx] (2a hrs. Basis) - 80 pg/m3
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate rneasures for control of noise level generated llom industrial activities within the
premises less than 75 dB(A) during day time and 70 dR(A) during night tirne.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with suppoft & spiral ladder/
Stepped ladder w'ith hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5- The indi.rstry/unit shall make the necessary arangements for control of the fugitive emission &om any source of
emi ssionisection/activities.

6. All other fi"rgitive ernission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtiglrt to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance ilom the industrial activities or
process within premises

8. A1l the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably meters within or around the industry/unit
premises for general improvement of environmental conditions and as stated in below..

Addltional Alr condltlon:- (if anu)

1. Hospital shall obtained Valid CMHO Registration, NOC of Local Bodies and CBWTF Membership before commissioning
of HCF.

2. Hospital shall collected , Stored & Disposed Hazardous waste generated from as per Rules .

3. Hospital shall be collected, Stored & Disposed Bio Medical waste through CBWTF as per BMW Rules .

Consent No:CTE-121822
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:': ., ir.,. i{.., Consent Order M.P. Pollution Control Board - Katni
HIG-4, Housing Board Colony

Ginjari
Katani

Tele z 07622-404427

GENERAL CONDITIONS:

2. The applicant shall allow the staffof Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect rarv material stock, manufacturing processes. reactors. premises etc to perform the functions of the
Board.

b. To enter upon the applicant's premises where an elfluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable tirnes to any records required to be kept under the terms and conditions ofthis
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring nrethod required in this Consent: or,
e. To sample at r easonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite infornration.

,1. The issuance of this Consent does not convey any property righls in either real or personal propertv or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any in&ingament of Central, State or local laws or
regulations.

5.lndustry shall install separate electric metering arrangement for running of pollution control devices and this anangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall reniain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be nraintained and submitted to the Board
every month.

6.ThisconsentisgrantedinrespectofWaterpollutioncontrol Actl9T4orAirPollutionControl act, lg8lorAuthorization
under the provisior.rs of Hazmdous and othet Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Deparlrnent/Agencies. License required &orn other DepartmentlAgencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7 . Balance consent/authorisation fee, ifany shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall subrnit environmental staternent for the previous year ending 31st
March on or before 30th September every year to the Board.

10. lndustry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportrurity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its tern for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent,
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition tlat requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condltlont (if anul :-

dri*ps{id{eA.,e c "Itrif

J} *-rfi*r r'v*'f

rf*!*i!* i,@. s'P* r.&(id&

(Organic Authentieation on AADHAR frum UIDAI Server)
TPAV#XVJM566T8I

:...- .%-

\ :\ I'Of
M.P \i'-t '" __ ard

PUSHTENI}RA SINGH
Regional Officer

Consent No:CTE-I21822

66



.*.irf

-,s#
1."..r t: a:...-qtq

M.P. Pollution Gontrol Board - Katni
IIIH, llousing Board Colony Ginjari

Katani TeIe : 07622-404427

Consent Order
-

\-ar-^LjLA-.4\r,
..L'La\rr

FICE lD: 161695

Outward No:15251,06/1212024 Consent No:AWB-126431

T*-.' The 0ccupier,
M/S.Apex Hospital (A Unit Of German Swift hrt.Ltd.).
Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,
Tal : ItutniNagar,Dist : Katni (M.P.)
Latitude : 23.8301 Longitude : 80.3878

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Ac1,1974 and rmder section
2t oftheAir(Prevention&ControlofPollution)Act,198l andAuthorisationofBMWRules2016..

Ref; Your Consent to Operate Application Receipt No. 1399688 DL.04/ll/2024

With reference to your above appllcation for consent to operate has been considered under the aforesaid Acts and existing ru1es thereix.
The M. P. Pollution Control Board has agreed to grant consent up to 03/l 112026, subject to the fulfilknent of the terms & conditions,
enclosed with this letter and-

SUB.IECT TO THE FOLII)WING CONDITIANS :-

a. Location: Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan, Tal : Katni Nagar, Dist : Katni(M.P.)
Latitude : 23.8301 Longitude : 80.3878

b. The capital investment in lakhs: Rs. 90.0

c. Product & Production Capacity:
Ac*ivities Capaci!

HospitalWith Bed 50 Nos,@fty Numbers Only)

!{ote:- Foranychangeinaboveindustryshallobtainfreshconsentft"omtheboard.

The Yalidify$f tfue constrt is rry to 0311112026 andhas to b rtllewnd before expry of consent validrty- Ontilrs application
through XGN with annual licsnse fees in this regard shall be submitted to this office 6 months before expiry of the
consenVAuthorization. Board reserves the right to amend/cancel / revoke the above condition in part or ufoole as and when
required.

Enclosures:-
* Conditions under'Water Act
* Conditions under Air Act
* Geoeralconditioss

{. ,: 3fiffiill:ffiIfii-*
$UDHANSH }€IWARI.A.E." Date; a611u2cgp" 12:12:59 PM

d*reauic Authnaflsxtisx cr "4.At]tdA$. fro*r tlIBAtr S*rver]
SUBTTENSHU TIWAEI

Resisnal Officer

Scil-ri€sh {e./Sl6}
tlelid uu tadl*-11 -90 6

$"u''

Red-8aaE$.
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l. The d-aily-quantity of trade effluent at out fall of the
at out fail ofthe unit shall not exceed 1.500 Kllday
2. T rade Effluent Treatrnent:-

rmit shall not exceed 2.000 KL/day, and the daily quantity of sewage

The applicant shall provide comprehensive effluent treatment system as per the proposar submitted to the Board andmaintain the same properly to achieve folowing stanaaras_

pf{

Sirspe*ded Sclids

B$Dr Eays2?oC

tjsn

Sii nrid grease

Bet$'eert

I'k:t exceed

sr$t excd€{l

lit:l exceetX

l{s* eteeed

5.5 - 9.0

1{}S mgil-

3*rag$.

258 rugll"

10 mg;}.

TDS

Chtrcrides

I'I$t exreed

I'lot exceed

2100 m6;,1"

1000 rng,l.

For other parame*er* genera; standards of discharge a* ffitified llIrdsr Ep Act 19g6 shall be rypiicabla3' Sewage Treatmetrt :- Thc applicant shall provide comprehensive sewage treatrnent system as per the proposal submittedto the Board and maintain the iame prop"rly to urhi"rr" firff"*,"S ,t 
"d"r?rlPH ' Berrl,ee& SJ_ 9.i]

Suspeaded Solids lri*f exceed trSE *rgll,

*EI) 3 Days ?? sS F.i*t exceed jS .mglt.

COD i,{at exce.ed 35{} rng{.
Oil and grease Not exceed ?S mg/t.

4. The effluent shall be treated up to prescribed
devol vemen t/garden in g wi th in premi s".. ij;;; ;;"
be dtscharged outside of industry/unit premises.

Standards and reuse in the process, for cooling and for green beltdischarge condition shalr be practiced. r" * .ur.'t .ated effluent shal

5' Watff meter preferably electromagnetic/ulfasoni: 
1lp" with digital flow recording facilities shall be installed separatelyfor category wise coasumption of wlter t". i"o"*t i.i 

"""rug,t"i[, r"Ja,_**3 
lpray, process & domestic p*rposes and.data shali be submitted online through xcxl,,onttrt y patraisbdments. me industry/unit shair arso monitor the treatedwastewater flow and report the same online through *""tirryp"J"vr*"**rr.

6' A'y change in productiorr capaci$, process, raw matnrial used etc. gd for any enhancement of the above priorpermission of the Board shall be outuin.a'. All authorized diJ;;;r- rh"ll be consistent ;ih ;;, and conditions of thisconsent' Facility expansions' production increases or process modifications which resurt n"* o. io,."used discharges ofpollutants must be reported by submission of u-r"rr, .on..nt 
"ppii;;*;I". prior permission of the Board

7' A11 neatment/control facilities/systems instalied or used by the appricant shall be_ regularly maintained in good workingorder and operate effectively/efficiently to u.ni". compliance ortne'tlrms and conditions of this consent
8' The consent does not authorize or approve the construction 

-of 
anyphysical structures or facilities or the rmdertaking ofany work in anywater course or within its high flood rever (FIFL) ;;;;"""'

l;SJjffiltrTuent 
limitations and poliution conhol systems applicable to the discharge perrnitted herein are set forth as

10- Compilation of Monitoring data_
i' samples and measurame'ts tuke to meet the monitoringrequirements specified above shall be representative of thevolume andnature of monitored discharge.
ii' Following promulgation of guidelineJestablishing test procedures for the analryis of pollutants, all sampring andanalyical methods used to *e"t th" monitoring.eqri."*rtr rilil;;;e shail conform to such guidelines unlessotherwise specified sampling and analytical ,oitrroo. shall conform to trr"iut"rt edition of the indianitandard specificationsand where it is not specified the guideiines u"fo ,tunau.a methods ro. tu" ,*u*ination of water and waste ratest edition ofthe American public Health AssJciation, fV.*'Vo* U.S.A. shall be used.

ilffi?t*H::1*:TffiHf'o*oi'u'*'i*t to meet the monthrv requirements specified above and reporr online

$r *KiIoLfrCods lay) rdC:5-{}&ll lVtrilG:3.5S{ lTater Ss*rret RemarkIlcmesfic
:.{}0& 1._5{X}Floor
3.000 2.000 Borewell

2
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11. RlEording of Monitoring Activities & Results-
i' The applicant shall make and maintain online records of all information resulting from monitoring activities by thisConsent.
ii. The appiicant shall record for each measrxement crf sampler taken putsuant to the requirements of this Coasent asfollows:

(i) The date, exact place and time of sampling
(ii) The dates on which anallsis were performid
(iii)Who poformed the analysis?
(iv)The analytical techniques or methods used and
(v)The result ofall required analysis

iii' If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of suchmonitoring in the calculation arrd reporting of valuei ..quir.a in tle discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicatid on the Discharge Monitoring i.po.t ro.-.iv' The applicant shall retain for a minimum of 3 years all records of monltoring activiiies including all records ofcalibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the corise of any *."rol'rr"d litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or ti, ,ourt.

12. Reporting of Monitoring Results:-
Monitoring Information required by this consent shall be summarized and reported by submitting a Discharge Monitoringreport on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-
The applicant shall not discharge oil or othff hazardous-substances in quantities defined as harmful in relevant regulationsinto natrxal water cotuse. Nothing in this Consent shall be deemed to preclude the institution of any tegal action nor relivethe applicant &om any responsibilities, liabilities, or penalties to whicir the applicant is or may be subject to clauses.

14. Limitation of visibls floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
Al1 hazardous waste/sludge shall be disposed of as per the Authorization issued undsr Hazardous & other waste (M&TM)Rules 20I6' And/other Solids sludges, dirt, silt or other pollutant separateJ fiom or resulting no- i*t rent shall bedisposed of in such a malner as to prevent anypollutanffrom such ,nutoiul, from entering any such water Any live fish,shall fish or other animal collected or trapped ai a result of intake water screening o, o"uil*i maybe retumed to eatersbodyhabitat.

16. Provision for Electric power Failwe
The applicant shall assure-to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficivot to c,perate all facillties utilized by the applicant to mairrtaia compliance with the tsrms andconditions of the Consent.

17. Prohibition ofBy pass system oftreafinent facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and conditions of thisConsent in prohibited except :

i' w_h_ere unavoidable to prevent ross of life or severe property damage, or
ii' where excessive storm drainage or run offwould aamage any fac"iiities necessary for compliance with the tems and conditions of this consent.The applicant shall immediately notifu the consent issuinfauthorities in writing ofeach ,,r"t arr.^i* or by-pass in accordance with the procedurspecifled above for reporting non-compliance.

18' Industry/Instifute/mine management shall submit the information online through xGN in reference to compliance ofcorisent conditions.

Ad.ditlotto,l Water condltion:-

Distict hospital shall install ETP of adequate capacity for keatrnent of liquid waste and utilize it for plantafion & other purposes within thepremises to ensure the complianc e of ZLD condilion.

The HCF'g has brcn setup without prior permission of the Board; hence this consent to operates shall not be teated as the certif,cate ofsite suitability' The consent to-operate to this Hospital is granted to b.i"tli in the periphery of water/air act with the various conditjonto control the pollution caused by the HCF's'if any complaint or the viilation is ieceived"ag"i"r, it 
" 

Hospital and found correct thisconsent shall stand cancelled automatically & the Hospital shall be closed.

This consent/authorization is.not the measure ofproof that HCF's owner has not violated the the environment laws in past and Boardshall be free to take legal action the HCF's for the violations done ry trr" ricr at anypoint of time.

z.

J.
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v
CONDITIONS PERTAIMNG TO AIR (PREYE,NTION & CONTROL OF POLLUTIONI ACT 7987 :-

1. The applicant shall provide comprehensive air pollution confiol system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and sarne shall be operated & maintained
contirluously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industryiunit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality nonns are prescribed in MoEF gazette notification no. GSR/826@), dated:
16/11109. Some of the parameters are as follows:

a. Particulate Matter (less than l0 micron) - 100 pglm3 (PM10 pglm' 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 plm3 (PM2.5 pglm3 24 hrs" basis)
c. Sulphur Doxide [SO2] (24 hrs. Basis) - 80 pglm3
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pgim3
e. Carbon Monoxide tCOl (8 hrs. Basis) - 2C0,0 pglm'

3. The industry shall take adequate measures for confol of noise level generated from indusfial activities within the
premises less than 75 dB(A) during day time and70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of I meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-Ifi emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary affangements for control of the fugitive emission from any source of
emission-/section /activities.

6. A11 other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtigirt to avoid the public nuisance.

7. The industry/ unit shall snsure all necessary arrangemffrts for contol of odour nuisance from the industrial activities or
process within premises

8. A11 the intemal roads shall be made pucca to control the fugitive ernissions of particulate matter gsnerated due to
fransportation and intsrnal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. lndustry shall take effective steps for extensive tree plantation preferably within or around the industry/unit premises for
geaeral improvement of environmental conditions and as stated in below..

Addltional Air condition:-

F'ORM_III
(See rule 10)

AUTHORISATION

(Authorisation for operating a Facilify For Generation, Collection, Reception, Treatmenf - -Storage, Transport and Disposal
of Biomedical wastes)

1. File number of authorisation and date of issue - COF- Dt .

2.M/S.Apex Ilospital (A Unit Of German Swift ht.Ltd)Near Reliance Smart Point Madan Mohan Choubey lVard
Bargawan, Tal : Katni Nagar, Dist : Katni(M.P.)is hereby granted an authorisation for;

Activity-
Generation-
SegrEgation-
Collection-
Storage -
Packaging
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3.MlS.Apex Hospital (A Unit Of German Sw{ft Pvt.Ltd.) Near Reliance Smart Point Madan Mohan Choubey Ward
Bargawan, Tal : Katni Nagar, Dist : Katni(M.P)
is hereby authorized for handling of biomedical waste as per the capaciry given below.
(i) Numbet of beds of HCFr 50

(ii) Quantity of Biomedical waste handled, fieated or disposed: -

Tlpe of Waste Category Quantitypermitted for Handling (Kg/Da,
Yellow 4.4

Red 5.0

White (Translucent) 4.0

This authorisatio:[eal be in force for a pe"ioa u"-tir, 1t2o24ro 03/tt/2026.

4.This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the

rules for the time being in force under the Environment (Protection) Acf 1986. Terms & Conditions of
Authorization:-
1.The person authorized shall comply with the provisions of the Environment (Protection) Act, 1986 and the ruies made

there under.
2. The authorization or its rsnewal shall be produced for inspection at the request of an officer authorized by the prescribed

authority.
3.The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes without obtaining

prior pirmission of the prescribed au*rority. 4.Any unauthorized change in personael, equipment or working conditions as

mentioned in the application by the person authorize shall constitute a b'reach of his authorization.

5.It is duty ofthe person authorized to take prior permission ofthe prescribe authority to close down the facility and

such other terms and conilitions may be stipulateil by the prescribetl authority. Biomeilical Waste Authorization
Conditions:

1.The operator of facility shal1 submit a fresh application for renewal of authorization with requisite fees before 90 days of
expiryof this authorization with compliance report of authorization conditions mentioned in original authorization letter

and its subsequent renewal letters.
2. The amount of license and renewal fees for the authorization is payable (on-line) along with Form-II at the time of

renswal.
3.The Subsequent renewal for firrther period depends upon the fulfillment of conditions of authorization.

6.. An applicant of HCF / Institution shall ensure compliances of various arrangements for proper Bio-Medical Waste

Management with immediate effect as specified below :-
(a) Category wise segregation of Bio-Medical Waste as specified in Schedule-I of the rule.

(b) Provision of colow coded bins (for storage of BMW) as specified in Schedule-I.

(c) Provisiorrs of Waste shrp destuction treratmurt/dispocal arrangements

7. B.M.W. generation units or Hospital should take all steps to ensure that such waste is handled without any adverse effect to

human health and the environment. In case the institution is disposing offthe Bio-Medical Waste through a 'commonfacility', it
will be responsibility of the institution to ensure its disposal as per provisions of BMW Rules'

g. B.M.W. shall be treated and disposed off in accordance with Schedule-I and with the standards prescribed in Scheduie-Il. For

disposing of categorized BMWthrough deep bririal and/or secured landfill, prior approval of the Board shall be obtained for

such area ofland.
9. B.M.W. shall rrot be mixed with other waste. B.M.W. shall be segregated into containers, bags at the point of generation in

accordance with Schedule-I prior to its storage, transportation, treatment and disposal. The containers shall be labeled accordance

to Schedule-IV.
10. If a container is transported from the prernises where B.M.W. is generated to any waste fieatrnent facility outside the premises the

containff shall, apart iom the label priscribed in Schedule-IV, also carry information prescribed in SchedulefV. Transportation of
B.M.W. shall also follow the rules made under Motor Vehicles Act, 1988.

I l. The authorization person shall snswe that the treated effluent shall confirm to the standards prescribed in Schedule-Il of rules'-

The authorized person shall submit waste water monitoring report to the prescribed authority twice in a year. The occupier of the

facility shall fuily utilize the treated eflluent within their premises for plantation pwposes.

12.Theoccupier of facility shall make proper arangement for safe disposal of sludge from Effluent Treatment Plant (ETP) after due

disinfection.

t3. No untreated B-M,W, shalt be kept stored beyond a period of 48 houts. Provided that, if fot any teason it becomes necessaty to

store the waste beyond such period, an authorized person must take permission of prescribed authority and take measwe to ensure

that the waste does not adversely affect to the environment.
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14' iitercury waste shall not be mixed $'ith BN'fw, shall be collected, segregated & stored into separate containers and it shall bedisposed off in accordance with provisions of the Hazardous and other wl$i (Managemen! and riansboundary Movement) Rules,
2016.
15' Estahtish a barcode system for bags or container containing BMW to seot out of the premises handed over to CBVtrTF.

I 6. Every occupier/operator shall submit an annual report to the prescribed authority in Form - IV by 30th June every year.

17' When any accident occurs at any institution or any other site where Bio-Medical waste is handled or during transportation of such
waste, an authorized person shall report the accident information to prescribed authority.

18' Every authorized person shall maintain record related to the generation, coliection, reception, storage, transportation, treaflrent,
disposal aod/ot any form of handling of BMW in accordancJwith these rules. All recbrd shall G 

-subject 
to inqpection and

verification by the prescribed authority at any time.

19' The authorized person of facility make above arrangements/improvement in facility as per given time frame faiting whichprosecution and prurishment will be followed as per the provisions of Environmental (koteltionj a"i, pAO.

20' The prescribed authority may after giving reasonable opportunity of hearing refuse to grant authorization and reserve all therights to amend/cancel/revoke the condition of this authorization in part or whole as and when-deemed necessary.

2l' The occupier of the hospital shall ensure to abide by the duties entrusted on the occupier as per Rule 4 of the BMWM Rules,2416' The occupier shall have to abide by the provisions ofrule 8 regarding Segregation, iactagirrg Transportation anrd Storage ofBMW and ensure the onsite as well as offsite featment and disposat through cnlawrr u, p."r"ilb"a in Rule 7, annualreporting asperRule 13,maintenanceofrecordsasperrule l4andaccidentieportingaJperrule 15.

22' The occupier of the hospital shall be liable for all the damages caused to the 
-mvkonment 

or the public due to improper handling
of the bio medical waste and shall be liable for action under sJction 5 and 15 of the Environment (footection) Act, iss6 u, provide
in rule l5 of the BMWM Rules, 2016.

GENERAL CONDITIONS:

l ' The non hazardous solid waste arresting in the industry/uniVrmit premises sweeping etc. be disposed offscientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary pelrnisslon tom civic authorities for disposat to au*ping
si*e. Ifrequired.

Non Hazardous Sotid wastes:-

Qrontity llicposal

Sale to ar:tliorized parry-lAs Fer CpCB.
tuIoEF Cuide lfues I Otl:ers.

}Ilatcrial wootl, card baard, gu*ny begs etc

2. The applicant shaii allow the staffof Madhya Pradesh Poilution Control Board andlor their authorized representative,
upon the representation of credentials:

a' To inspect raw material stock, manufacfuring processes, reactors, premises etc to perform the firnctions of the
Board.

b' To enter upon the applicant's premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the tems and conditions of this
Consenl

d. To inspect at reasonable times anymonitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3' This cons9nt i authorisation is transfsable in nattxe, in case of any change in or.vnership i managernent, the new o.x,ner /partner /directors / proprietor shall immediately apply for the conseni with new requisite informatii.
4' The issuance of this Cgnsgnt does not convey any property rights in either real or personal property or any exclusiveprivileges, nor does it authorise anyinvasion of personaf rigirts, n* any infi:ingemeniof Central, State or local laws orregulations.

5' Industry shall install separate electric metering arrangqnent for running of pollution control devices and this affangement
shall be made in such fashion that arty non functioning, of pollution contrIl devices shall immediately stop electric supply to
the production and shall remain tripped till such timJrurless the pollution control device/devices are made fimctional. Therecord of electricity consumption for runaing of pollution conffol iquipment shall be maintained and submitted to the Board
every month

6' This consent is granted_in respect of Water pollution control Act 1974 or Air Pollution Control ac! lggl or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 201 6 only and doesnot relate to any oth9r De'pattrnenVAgencies. License tequired from other Departrnent/Ageircies have to be obtained by the
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- _-E_l. Balafice consent/authorisation fee, ifany shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The indusfy/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
envirutmqfial compliances. The induslry/ Unit shall submit envkonmental statement for the previous year arding 3tst
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I I ' Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspurded or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of anyterms and conditions of this Consent.
(b) Otitaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition thatrequires temporary or penaanant reduction or elimination of the authorized" discharge.

13. On violation of any of the above-mentioned conditions the consent granted wili automatically be taken as canceled and
necessary action will be initiated against the industry.

Additianal condlfflon:-

Consent/authorization as required under the Water (Prevention & Confol of Pollution) Ac1,1974 , The Air (prevention &
Conhol of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this coo,serrt/authorisation. The applicant rvithout valid consent (for operatioQ of the Board, shall not brring ia to use
any outlet for the discharge ofeffluent and gaseous emission.

For and on behalfof
M.P. Pollution Control Board

SUD&AI{SETI TI'IilAItI
Resion*l Officer{*rs*nie A.nthenticati*n aq A&BIIAB frexr UIDAI Serysr}

$,;*'-
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